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I.T.A. No. 2092/KOL/2024
Assessment Year: 2020-21
Nadia Dist. Central Cooperative Bank Ltd.

Per Sanjay Garg, Judicial Member:

The present appeal filed by the assessee is directed against the order
dated 21.08.2024 of the Commissioner of Income Tax, National Faceless
Appeal Centre (NFAC), Delhi [hereinafter referred to as Ld. 'CIT(A)'] passed
u/s. 250 of the Income Tax Act, 1961 (hereinafter referred to as the “Act”) for
Assessment Year 2020-21.

2. This assessee in this appeal is aggrieved by the action of the lower
authorities in making/confirming the addition of Rs.4,96,74,510/- made by
the lower authorities u/s. 14A of the Act read with Rule 8D of the Income Tax
Rules, 1962 (hereinafter referred to as the “Rules”) on account of notional

expenditure incurred by the assessee for earning of tax exempt income.

3. At the outset, the Ld. Counsel for the assessee has submitted that the
assessee during the year did not earn any tax exempt income. The issue is
squarely covered by the decision of Hon’ble Delhi High Court in the case
of Cheminvest Ltd. Vs. CIT 378 ITR 33 (Del.) wherein it has been held
that there being no exempt income earned by the assessee, no
disallowance u/s. 14A to be made. The aforesaid proposition has been
further confirmed by various Hon’ble High Courts and Tribunal viz., CIT
vs. M/s. Holcim India Put. Ltd. in ITA no. 486/2014 and ITA no.
299/2014; Judgment dt. 5-9-2014, CIT v. Shivam Motors (P.) Ltd. [2015]
230 Taxman 63 and CIT vs. Ashika Global Securities Ltd. (G.A. No. 2122
of 2014)dt. 11/06/2018.

4. In these case laws, Hon’ble High Courts have been unanimous to
hold that where the assessee has not derived any tax exempt income

from investments, then no disallowance is attracted u/s. 14A of the Act.

S. In view of the above stated position of law, no disallowance u/s.
14A of the Act is attracted in this case. The disallowance made by the

lower authorities u/s. 14A is accordingly, deleted.
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I.T.A. No. 2092/KOL/2024
Assessment Year: 2020-21
Nadia Dist. Central Cooperative Bank Ltd.

0. In the result, the appeal of the assessee stands allowed.

Order pronounced in the open Court on 30t December, 2024.

Sd/- Sd/-
[Sanjay Awasthi] [Sanjay Garg]
Accountant Member Judicial Member

Dated: 30.12.2024
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